
Arb Petn No. 1 of 2015 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

Mr VK Jindal, learned senior counsel, appears for the 

petitioner. 

Issue notice on Arbitration Petition as well as Misc. 

Application. Dasti as well. Notice is made returnable within 

two weeks.  List on 15.05.2015. 

 

  

       CHIEF JUSTICE 

        
 

 

dev 

 

 



Arb Petn No. 2 of 2015 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

Mr VK Jindal, learned senior counsel, appears for the 

petitioner. 

Issue notice on Arbitration Petition as well as Misc. 

Application. Dasty as well. Notice is made returnable 

within two weeks.  List on 15.05.2015. 

  

       CHIEF JUSTICE 

        
 

 

dev 

 

 



Cont Cas(C)No. 20 of 2014 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Mr S Thapa, learned counsel, appears for the 

petitioner. 

 Mr ND Chullai, learned senior counsel, represents 

the contemnors. 

 As per request of Mr ND Chullai, learned senior 

counsel, let this matter be listed with WP(C)No. 287 of 

2014 after one week.  List on 08.05.2015. 

 

  

       CHIEF JUSTICE 

        
 

 

dev 

 

 



Cont Cas(C)No. 22 of 2012 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Mr S Thapa, learned counsel, appears for the 

petitioner. 

 Mr SC Shyam, learned senior counsel, represents the 

contemnors. 

 Learned counsel for the petitioner prays for and is 

granted a week’s time to seek instructions.  List on 

08.05.2015. 

 

  

       CHIEF JUSTICE 

        
 

 

dev 

 

 



Cont Cas(C)No. 33 of 2013 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Learned counsel for petitioner is not present, let this 

matter be adjourned.  List after two weeks on 15.05.2015. 

 

  

       CHIEF JUSTICE 
        
 

 

dev 

 

 



Crl Revn Petn No. 9 of 2014 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Ms T Yangkyi, learned counsel, appears for the 

petitioner. 

 Mr S Thapa, learned counsel, represents the 

respondent. 

 As the probate proceeding was initiated prior to 

criminal complaint, which is designed to overawe the 

petitioner who is claiming to be a legally wedded wife on 

the basis of marriage certificate annexed herewith, the 

criminal proceeding shall remain stayed during the 

pendency of the probate case. 

 List after two weeks. 

  

       CHIEF JUSTICE 
        
 

 

dev 

 

 



Crl Revn Petn No. 19 of 2014 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Mr MA Islam, learned counsel, appears for the 

petitioner. 

 Learned senior counsel Mr ND Chullai states that he 

has received a copy of criminal revision petition today itself.  

Thus, he prays for and is granted two weeks’ time to argue 

the matter.  List on 15.05.2015. 

 

  

       CHIEF JUSTICE 
        
 

 

dev 

 

 



CR(P) No. 56 of 2013 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Mr S Thapa, learned counsel, appears for the 

petitioner. 

 Ms A Thangkhiew, learned counsel, represents the 

respondent. 

 Learned counsel for the respondent states that Mr 

HS Thangkhiew, learned senior counsel, engaged to argue 

the matter is on sanctioned leave.  Thus, she prays for and 

is granted one week’s time.  List on 08.05.2015. 

 

  

       CHIEF JUSTICE 

        
 

 

dev 

 

 



Transfer Petn No. 2 of 2014 
 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  

 
01.05.2015 
 

 Ms A Sinha, learned counsel, appears for the 

petitioner. 

 Mr K Baruah, learned counsel, represents 

respondent No. 1. 

 Mr S Thapa, learned counsel, is for respondent No. 2. 

 Learned counsel for the petitioner prays for and is 

granted two weeks’ time to argue the matter.  List on 

15.05.2015. 

 

  

       CHIEF JUSTICE 

        
 

 

dev 

 

 


